
crHT/;,',!, wmiHISTWTlVE TRIBUNAL, PRINCIRAL BENCH
OA 2310/1993

' ^ Delhi, this 22nd d.ry of May-. 1993

1 Sliri P.T.Thiruvengadam, hon'ble MemberCA)
i

I Shri J.S, Baiisal
s/o S.Esrdar Kartar Singh
H-S2. Sascnent Part 1 Applicant
Laipat Nagar, New Dcilm

By Shri V.P, Sharma, Advocate
versus

Union of India, through

I, Vhe General Manager
Northern Railway
Baroda House, New Delhi

?. The Chief Administrative Officer
Const. Departtrient, Northern Railway

•w r -t- hriih-i-A ,, Respondents
^ Kashnierc Gate, Delhi-o i-

By Shyatn Moor iani, Advocate

ORDER (oral)

•This OA. has been filed with the prayer that the letter-

dated 8.A.93 (Annexure A/1) by which the pay of the applicant

• has been reduced from Rs,.960/- to Rs.880/- with effect from

31.1.83, be quashed.

2. The main ground relied upon by the-learned counsel foi

the applicant is that the order tor reduction in pay has been
issued after a long gap of nearly 10 years and that toe

without any opportunity & being given to the applicant to

explain hi-s case.

'3, It was however argued by the learned counsel for the

respondents that on' merits such a reduction became necessary

since the earlier pay fixation had been er ronoousl y. made

^thking into consideration the applicant's ex-cadre working.

At the time of retirement of the applicant, the error came to
'utp „ , j

- their knowledge and hence the correctiei^w action was ta^en.
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^ WUhout go^ng into the merits of the case, I note that
j ,t is not disputed that the order regarding reduction mpay
1 has boon issued without giving an opportunity to the
; . Si- ra'̂ e The reduction relates to1 applicant to explain hio ca.^.

over a period of 10 years from the date of earlier fixation.

5^ It has -been held in Bhagwan Shukla Vs. UOI S
1994(5)SC-253) that such a reduction in pay of an employee
without affording an opportunity of being heard would be
violdtive of principles of natural justice, duHC-,
impugned order dated 8.4.93 at Annexure A/1 is quashed. The
respondents are given liberty to issue.a fresh notice to the
applicant in this regard, if they so choose. The OA is thu.
disposed of. No,costs.
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(P =T .Thi ruvengadam)
Member(A)
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